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Chief Engineer, Central Railway Bombay as a Clerk | :
in the office of the Divisional Engineer (Central) | H: T:-
Bailway, Jhansi on 3.,6.1955, He retired from service
in the year 1988. In the High Scheol Gertificate,
the date of birth of the applicant is recorded as T
20,6.1928 and according to the applicant his cerrect
date of birth was 20,6.1988. From coming th& learnt
of the Railway Boards Circular dated 14.8.1972 for

correction of the ages, the applicant alse moved an
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application for correction of his age and filed

Horescope regarding his date of birth but no reppy :.,iE
s

was given to his representation., The applicant alse -tﬁﬁ

applied in Nagar Palika Lakhimpur Kheri feor issue af a

ol
i

copy of his date of birth certificate showing iﬁﬁﬁ

of birth as 20.6.1928. As per his own request be$ﬁr&Auf ;
the Assistant Engineer on 8.1, 1982, the agpiieimt
madically axam;nﬂd by the Senior Medical




interim erder'wae granted but letteﬁ~me

eii}f' e interimnorder was ‘vacated on 10.8, lgﬂa_g@}il““;
| direction that the proper remedy of the.

:. el T is to file Civil Suit. In pursuance theredf, the
‘-1 b | applicant filed a Givil Suit which has been
T?ﬁ? T | transferred to this Tribunal and the Tribunal

ﬁﬁag remanded back the case to the respondents for

fi?' e deciding his representation. The representation

of the applicant has been rejected by the respondents.

: ,u’};i“ B
Learned couns@l for the applicant contended that -ﬂiﬁséﬁﬁ
no personal hearing was given to the applicant PR i

for decidimg of his representation and his retirement
order is violative of Art. 311(2) of the Constitution
of India. On our view, it was within the jurisdiction
of the authority to decide the representation of i
the applicant and no personal hearing of the

applicant was needed if all the necessary dﬂcumente t;;

- were there, and merely because right or wmeng iaﬁa

of birth, Art. 311(2) of the Constitution of

is not invoked, Anserdingly, we do not find
merit in this case and it is her eby ﬁiljﬁﬁ”="

No eeder as to costs,
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